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BEN(‘H NEW DFLHI ( >U)
IN

ORIGINAL APPLICATION NO. 13/2025

IN THE MATTER OF:
RADHEYSHYAM 1£
APPLICAN | EE
VS. \
MINISTRY OF ENVIRONMENT. FOREST ~

AND CLIMATE CHANGE & ORS..

.. RESPONDENTS

AFFIDAVIT OF ADDITIONAL DISTRICT MAGISTRATE, (ON BEHALF
OF RESPONDENT No. 6) JALAUN, IN COMPLIANCE OF ORDER
DATED 22.01.2025 PASSED BY THIS HON’BLE TRIBUNAL

The Respondent No. 6 herein states as under:

MOST RESPECTFULLY SHOWETH:

I, Sanjay Kumar aged about 46 years, S/o Late Manna Ram presently posted as
Additional District Magistrate (Finance & Revenue)- Jalaun, the deponent on
behalf of District Magistrate Jalaun, do hereby solemnly state and affirm as under:-

I. That I am the above-mentioned authorized officer on behalf of answering

Respondent No. 6 and is duly competent to file the present affidavit. That

;peciﬁcally admitted hereunder must be considered to have been denied by

§ the Deponent.
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3. That the deponent is posted as Additional District Magistrate (Finance &

Revenue)- Jalaun, since 09.07.2023 and is swearing this affidavit in his

official capacity.

. That this Hon’ble Tribunal vide its order dated 22.01.2025 was pleased to

issue the following directions: -

Beossacives 4. Issue notice in O.A as also in I.A. No. 31/2025 which is an
application for stay. Mr. Ankit Verma, learned counsel accepts notice on
behalf of Respondent nos. 2, 3, 6 and 7 and seeks four weeks’ time to file
the reply. Counsel for the applicant is directed to supply complete set of
0.4 and 1.A with annexure to the counsel for the Respondent nos. 2, 3, 6
& 7 within three days. Applicant is directed to serve the other respondents

and file the affidavit of service at least one week before the next hearing

«eees 7. List on 05.03.2025...... >

A copy of the order dated 22.01.2025 passed by this Hon’ble Tribunal is

annexed herewith and marked as Annexure R-1.

5. That the present affidavit is being filed in respectful compliance of the order

- dated 22.01.2025 passed by this Hon’ble Tribunal, in this present Original

05.06.2024, as contained in Annexure No. 6 to the Original

e

Application;
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b. Pass an order setting aside the Advertisement No. 1899/Khanij-
MMC-30 (2023-24) dated 16.11.2024 issued by respondent no. 3, as
contained in Annexure No. 7 to the Original Application;

c. Pass an order setting aside the Office Memorandum bearing Letter
No. 2110 Khanij-MMC-30 dated 27.12.2024 issued by respondent
no. 6, as contained in Annexure No. 12 to the Original Application;

d. Pass an order directing the respondent no. 6 to not to issue any
advertisement for grant of mining lease/ permits in pursuance of the
said District Survey Report dated 05.06.2024.

e. Pass any such other order or orders as this Hon'ble Tribunal may
deem fit in the facts and circumstances of the case.”

7. That at the very outset, it is pertinent to submit that the aforementioned

Original Application, filed by the applicant seeking the quashing of the
District Survey Report dated 05.06.2024 for District Jalaun prepared, and
setting aside the Advertisement dated 16.11.2024, is predicated upon
baseless, misleading, and erroneous assertions. Consequently, the Original
Application filed by the Appellant is devoid of merit, not maintainable in

law, and thus liable to be dismissed.

8. That the River Betwa serves as the natural boundary demarcating the

-~ territorial limits of the districts of Jalaun and Hamirpur. The delineation of

\3

u;x‘.v”;°'~h‘-3 $ logical characteristics, and the existence of mid-order river streams.
" N
A p Mns boundary is recognized for administrative and jurisdictional purposes,

s ensuring clarity in governance, land management, and legal adjudications

related to territorial disputes. The total distance between District Hamirpur

and District Jalaun is 103 Kms. W
/
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9. That the applicant on mere assumptions, contends that the "area in question

shall lead to illegal mining and environmental damage." However, it is
imperative to note that prior to the commencement of any mining operations,
the allotment of a lease is subject to rigorous regulatory scrutiny and
mandatory clearances, including the approval of a Mining Plan,
Environmental Impact Assessment (EIA), Public Hearing, Environmental

Clearance (EC), and Consent to Operate (CTO).

10.That the impugned District Survey Report (DSR)of District Jalaun has been

duly approved, and pursuant to its implementation, the advertisement has
been issued in accordance with the law. There exists no illegality or
procedural infirmity in the process. Furthermore, the State Government is
vested with the authority to auction mining leases under Rule 23(1) of the

Uttar Pradesh Minor Mineral (Concession) Rules, 2021 (UPMMCR-2021).

11.That the District Survey Report (DSR) for Jalaun District has been

meticulously prepared by the competent authority through a duly authorized
Sub Divisional Committee, following a comprehensive replenishment study,
which includes the incorporation of precise geo-coordinates. Consequently,
the DSR of District Jalaun is in strict conformity with the provisions of the
Sustainable Sand Mining Management Guidelines, 2016 (SSMMG), the
Enforcement and Monitoring Guidelines for Sand Mining, 2020 (EMGSM-

2020) and the Environment (Protection) Act, 1986, and is not violative of

y i 5
‘ ( A 4; any of these statutory mandates in any manner.

t an initial District Survey Report for District-Jalaun was formulated by

JUo _'-. o 4
\i?é&ﬁ.E.l.A.A.)/District Environmental Appraisal Committee (D.E.A.C.) in the
-y /

year 2017, in accordance with the guidelines and notification dated

L=




15.01.2016 issued by the Ministry of Environment, Forest, and Climate
Change (MoEF) Notification.
13.That this Hon'ble Tribunal in the case of Raj Kumar v/s State of U.P. (OA
No.140/2021) vide its judgment dated 06.05.2022 held that a replenishment
study is mandatorily to be conducted prior to e-auctions in future and also
for the current leases and directed that such studies to be expedited and
completed in a time bound manner i.e. by 31.12.2022 for all Districts in U.P.
failing which no mining shall be permitted.
14.That a progress statement regarding the completion of scientific
replenishment studies for various rivers and districts of Uttar Pradesh,
including District-Jalaun, conducted by Central Mine Planning & Design
Institute Limited (C.M.P.D.IL) in the year 2022, was submitted by the
Directorate of Geology and Mining (DGM) to the State Environmental
Impact Assessment Authority (SEIAA).
15.That subsequently, the Secretary, Mining, State of Uttar Pradesh, through an
office order dated 17.05.2023, issued a comprehensive procedure for the
modification of the District Survey Report (D.S.R.) and Replenishment
Study, in alignment with the Sustainable Sand Mining Guidelines, 2016
(SSMG-2016) and the Enforcement & Monitoring Guidelines for Sand
Mining, 2020 (EMGSM-2020), to be undertaken on an annual basis. A copy
of the office order dated 17.05.2023 is herewith being annexed as Annexure

R-2 to this affidavit.

pursuant thereto, the process for conducting Replenishment Study was

=0
|

ﬁ‘u iated during the pre-monsoon period of 2023 by the District Level Sub-
* 21 “ 2

\ \, aos. /é mittee. In compliance with the office order of the Secretary, Mining,
\ .

,C{ GO ~"State of Uttar Pradesh, dated 17.05.2023, a formal directive for the

constitution of a Sub-Divisional Committee for the preparation of the

s
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Revised District Survey Report (D.S.R.) and Replenishment Study was
issued by the office of the deponent vide order dated 10.07.2023. A copy of
the office order dated 10.07.2023 is herewith being annexed as Annexure
R-3 to this affidavit.

17.That thereafter, the Replenishment Study was duly completed during the
post-monsoon period of 2023 by the Sub-Divisional Committee.

18.1t is submitted that studies of available minor minerals were done prior to
preparation of the D.S.R. of District Jalaun of Year 2024. That further on the
basis of the said Replenishment Study, the District Survey Report, of District
Jalaun of Year 2024, pertaining to River Bed Sand/Morrum Mining Areas,

has been duly prepared and recommended on 24.02.2024 by the Sub-

Divisional Committee, of District Jalaun, which was constituted in
accordance with the provisions of MoEF & CC Notification No. S.0. 141(E)
dated 15.01.2016, S.O. 3611(E) dated 25.07.2018, and the Sustainable Sand
Mining Management Guidelines — 2016 (as revised). Upon securing the
requisite approval from the competent authority, the said report has been
duly enforced which is in conformity with the Standard Operating Procedure
(SOP) issued by SEIAA, U.P. dated 28.05.2024. A copy of the SOP duly

issued by SEIAA, UP is herewith being annexed as Annexure R-4 to this

affidavit.
19.That after following all due procedures, the SEAC has considered the DSR

\District Jalaun on 04.04.2024 and had forwarded it to SEIAA’s for

if is relevant to mention here at this juncture that the DSR- Jalaun has

/Il

duly approved by the SEIAA on 02.05.2024 and the same was

4 ubloadcd on the official website on 04.06.2024. A copy of the approval of

DSR granted by the SEIAA along with snippet of the wgbsite depicting the
o g



same being uploaded on the official website is collectively being annexed as

Annexure R-5(Colly.)to this affidavit.

21.That a field investigation to assess the mineral potential of the available sand
mining leases was conducted prior to the onset of the monsoon season in
2024, wherein a substantial presence of minerals was observed in stratified
layers.

22.That in compliance with environmental protection regulations, a restricted
extraction limit of 2,62,500 cubic meters per annum has been established
over a 17.50-hectare area, representing only 50% of the available mineral
resources, based on the maximum proposed mining depth of three meters.

23.That within the village of Simeriya, there exist only two long-term lease
areas, including the lease situated at village Simeriya, Gata No.866/144
Admeasuring area 17.50 which is challenged in the present Original
Application. Both leases are situated downstream of the Ghura Jungle,
which spans over 350 hectares and possesses significant mineral potential
due to the meandering course of the Betwa River in this region.

24.That owing to the river's meandering nature and the presence of abundant
mineral deposits upstream of the Ghura Jungle, natural replenishment of
mineral resources occurs within these two leases in Simeriya during
monsoon periods. This process is facilitated through sedimentation as well

the downstream shifting of existing minerals from the upstream section of

b"the current state of the lease, reported as submerged under water, is
| 7 oo Ld
O : _A(:l; to the temporary alteration of the river channel following the
)

(,O monsoon season of 2024. Notwithstanding the temporary submersion, the

=
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/

lease continues to hold an abundant mineral reserve beneath the temporarily

inundated water channel.

26.That in order to ensure the safety, stability, and ecological integrity of the
River, a buffer zone equivalent to either 3 meters or 10% of the river's
width—whichever is greatershall be designated as a no-mining zone, in strict
compliance with the provisions of the Sustainable Sand Mining Guidelines,
2016 (SSMG-2016). Furthermore, a mandatory safety buffer of at least 7.5
meters shall be maintained from all peripheries of the lease boundary.
Consequently, in the case of two consecutive mining leases, a cumulative
minimum separation of 21 meters—calculated as [(7.5 + 3) x 2}—must be
maintained from the peripheries of adjoining lease boundaries. This
stipulated distance ensures the unimpeded flow of the river channel,
mitigates environmental degradation, and upholds the principles of
sustainable mining practices.
27.That it is respectfully submitted that in the case of a mining lease located in
an area with significant mineral potential, the flow of the river in its vicinity
remains a dynamic process, with water levels fluctuating due to seasonal
monsoons and glacial effects. Such hydrological variations are
systematically surveyed and assessed by the leaseholder, and corresponding
safety provisions are incorporated into the approved mining plan. Based on

these evaluations, mining areas are classified into 'workable' and 'non-

I \."/
((;: t—the leaseholder conducts an in-depth geological assessment and
i o ame ] ™
\\ * (\ 7 e Jprepares an Environmental Impact Assessment (EIA) report, pursuant to
\ / \\' YU &
7 \'::,6 which Environmental Clearance (E.C.) is obtained. The E.C. stipulates the

‘number of dry working days' during which mmmg operations may be
=
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conducted. A valid mining lease is thereby granted, ensuring that all mining
activities are restricted to designated dry zones and are undertaken only after
a gradual reduction in water levels, in strict compliance with the conditions
set forth in the E.C. and the approved mining plan.

29.That consequently, after the execution of the lease deed and upon
commencement of mining operations, if any unforeseen issues related to
waterlogging arise, such affected portions shall be promptly identified,
restricted from mining activities, and formally designated as 'no-mining
zones' to safeguard environmental and operational safety.

30.That the office of District Magistrate (Respondent No 6) issued an office
order dated 29.05.2024, pursuant to which existing leaseholders conducted a
survey. Subsequent to the completion of the survey, the aforementioned
leaseholders submitted their respective reports on the replenishment study. A
copy of office order dated 29.05.2024 is annexed herewith and marked as
annexure Annexure R-6 . Furthermore, the ongoing operation of the subject
leases is predicated upon the findings of the said replenishment study.

31.That in Jalaun District, it is strictly ensured that leaseholders timely conduct
and submit pre-monsoon and post-monsoon replenishment study reports.
These reports form the basis for determining the operational feasibility of the
leases in the subsequent mining season. Accordingly, the status of operative

leases that have completed the replenishment process is duly recorded and

E-Tender-cum-E-Auction Notice dated 16.11.2024 was issued in strict

adherence to the applicable rules and regulations. W
/
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33.That it is pertj ighli
pertinent to highlighy that, in accordance with Rule 22.1 of the E-

I

Tender, itis the sole responsibility of the bidders to ascertain the availability
of minerals and the existence of an approach road to the lease prior to
participating in the e-tender process. The said e-tender witnessed
participation from more than ten prospective bidders, ultimately resulting in
the lease securing the highest bid of Z1 ,781 per cubic meter, thereby yielding
an annual royalty of ¥46.75 crores, consequently issued a Letter of Intent
(LOI) on 22.01.2025. A copy of the Letter of Intent dated 22.01.2025 is
herewith being annexed as Annexure R-7 to this affidavit.
34.That the said Letter of Intent dated 22.01.2025 was cancelled by the office of
District Magistrate (Respondent No. 6) on 20.02.2025 in as much as the
Letter of Intent Holder itself retracted himself from depositing the requisite
fees and due to the ongoing cases pending adjudication before this Hon’ble
Tribunal. A copy of the order dated 20.02.2025 cancelling the Letter of
Intent dated 21.01.2025 is herewith being annexed as Annexure R-8 to this

affidavit.

et -

35.That in respect to second Lol which has not been challenged in the current
application, was issued on 27.01.2025 to Mr. Pramod Kumar Singh , R/o —
Pathanpura, Thana — Rath, District — Hamirpur for area admeasuring 10

Hectares situated at Village — Mahatauli, Tehsil — Madhavgarh, District —

e {alaun for a period of of 5 years for Sand/Morrum who has deposited an

'~

the two sites which are subject matter of challenge in the present Original

Application has not been commenced till now. W
/
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37.That the issuance of Letter of Intent (LOI) is the primary stage for awarding
mining leases. The project proponent is not permitted to commence any
mining operations until an approved mining plan environment clearance is
submitted by him.

38.That the deponent herein undertakes before this Hon’ble Tribunal that the
District Administration Jalaun has ensured that all necessary environment
and statutory compliances are completed before actual commencement of
mining operations by the Intending Lease Holders.

39.That the deponent most respectfully submits before this Hon’ble Tribunal
that he is duty bound to ensure the compliance of the orders passed by this

Hon’ble Tribunal and the sand mining guidelines issued by the MoEF.

DEPONENT

VERIFICATION

venbindat.......oiicnnniniin W 1 OO that the contents of the paras 1 to

of this affidavit are true and correct to the best of my knowledge. No part of

it is false and nothing material has been concealed there from.
/’7-

030325
DEPONENT
P e e oqom this day at Oral by Sni %CJ‘" {VW
',/f, \\ Ad '3\ m
' B '\ who s
:1 Vﬁ oc‘,& ﬁ ﬁ) 7 MQ‘%LM@
“ "\.V‘ recs .
8. r«ﬁ)

Qatarv. Oral (Jalsus’




370

thnUnhnDﬂvhgm
3 luuodhylmum ‘
Issue Date  Validity (NT)  Validity(TR)" ‘
‘ 1712204 21-12-2034
ﬂ -
SANJAY KUMAR Te——

Dmdunh FLETRTY Blood GroupA+VE  Organ Donor: N
Son/Daughter/Wife of: MANNA RAM

Address:
810 SUSHIL NAGAR
ORALJALAUN,UP 285001

Date of First issue 13-12-2004

N

Form 7 Rule 16(2)

" 2emi . : n iva
Enfarcament and Monitoring Guidelines for Sand Mining, 202V (EMuvis,



Annexure R-1

~
Y
Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 13/2025
(I.A. No. 30/2025 & I.A. No. 31/2025)

Radheshyam Applicant
Versus

Ministry of Environment, Forests and
Climate Change & Ors. Respondent(s)

Date of hearing: 22.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Tanay Tewari, Advocate

Respondent: Mr. Ankit Verma, Advocate for R — 2,3,6&7
ORDER

; 8 In this original application, applicant has challenged the District
Survey Report (DSR) dated 05.06.2024 in respect of district Jalaun. He has
also challenged the advertisement dated 16.11.2024 issued by the
Respondent No. 3 for auctioning the sand mining area and the

Memorandum dated 27.12.2024 issued by the Respondent No. 6.

’ 2. Submission of learned counsel for the applicant is that before

g S
/ f N preparation of the DSR for district Jalaun in 2024, no replenishment study
'3 as been done. He has further submitted that in Annexure - 5 of the DSR,

A W
'..5'1?; Jwhi¢h is a final list of potential mining lease (existing and proposed) in

e 7

\ “ ) e 2 'vy /
\ 0‘\3:1_’ =3 dpect of Simirya, Tehsil Orai, Betwa, the existing lease 866 /144 is in the
\’? GO/ rhidstream of the river and the said area has been included in the

impugned auction notice also. Referring to the satellite image (Annexure -
8) page 313, he has submitted that the area marked as green is in the
midstream. He has further submitted that the district Jalaun shares the
boundary with district Hamirpur, therefore, in terms of clause 9.3 of

Enforcement and Monitoring Guidelines for Sand Mining, 2020 (EMGSM,
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2020) the input from district Hamirpur was required to be taken for the

preparation of DSR, which has not been taken.

3. We find that the DSR of District Hamirpur is under challenge in OA
No. 09/2025 on somewhat similar grounds wherein the notice has been

issued.

4. Issue notice in O.A as also in LA. No. 31/2025 which is an
application for stay. Mr. Ankit Verma, learned counsel accepts notice on
behalf of Respondent nos. 2, 3, 6 and 7 and seeks four weeks’ time to file
the reply. Counsel for the applicant is directed to supply complete set of
O.A and LA with annexure to the counsel for the Respondent nos. 2,3,6
& 7 within three days. Applicant is directed to serve the other respondents
and file the affidavit of service at least one week before the next hearing
date.

5: LA. No. 30/2025 has been filed by applicant seeking exemption from
filing english translation. On due consideration, the I.A. No. 30/2025 is
allowed.

6. The applicant has also made a prayer for grant of interim relief at

this stage. Considering the plea and the material that has been placed on

O ' Agéfrd\and also the fact that midstream sand mining cannot be permitted,

t: he respondents to ensure that no auction of the midstream river

apfa)for

d mining is done till the next date of hearing.

Py Y IOW]
. st on 05.03.2025.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM

January 22, 2025
Original Application No. 13 /2025
(ILA. No. 30/2025 & I.A. No. 31/2025)

AS..
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Standard Operating Procedura for Distribution of
Minor Mineral Blocks 10 the Empanaiad Agency

Annexure3: List of Empaneled Exploration Agencies for Minor Minerals by DGM, UP
Sl.No | Name of the Empaneled Agency Unit Rate discovered aftor
competitive bidding
_ (INR per Ha)
1 ENV Developmental Assistance System India Private
Limited:
2 Eco-Consultant Servicas: 14514/-
3 Greencindia Consultirig Privaje Limiled
4 .Atom Aviation Services Privata Limited
Page 15 of 15
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Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-18&2) was held in Directorate of Environment, U.P. on 02.02 2024,
following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P

2. Shri Rajive Kumar Chairman, SEAC-1

3. Dr. Harikesh Bahadur Singh Chairman, SEAC-2

4, Shri Ashish Tiwari Member Secretary, SEAC-182
5. Shri Sanjeev Kumar Singh Member Secretary, SEIAA, U.P
6. Shri Paras Nath Member, SEIAA, U.P

7. Dr. Brij Bihari Awasthi Member, SEAC-1

8. Shri Umesh Chandra Sharma Member, SEAC-1

9. Dr. Ratan Kar Member, SEAC-1

10. Shri Om Prakash Srivastava Member, SEAC-1

11. Dr. Amrit Lal Haldar Member, SEAC-2

12. Dr. Dineshwar Prasad Singh Member, SEAC-2

13. Shri Tanzar Ullah Khan Member, SEAC-2

14. Prof. Jaswant Singh Member, SEAC-2

15. Dr. Shiv Om Singh Member, SEAC-2

16. Shri Amit Kaushik Joint Director, Mining Directorate, UP
17-Ov. Rjai Mishva MEMBER CEAC—I

In the joint committee following agenda were discussed and resolved: -
- Regardi ure for a | .R. R

1. The detailed Standard Operating Procedure (S.0.P) regarding preparation and
modification of D.S.R. for Sand Mining or R B.M. and for in situ rocks were discussed and
formulated.

2. It was resolved that the Secretariat shall forward the approved SOP for preparation and
maodification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director — Geology
& Mining for its effective implementation by respective Districts. (SOP attached as
Annexurel &2)

It was fu her resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
v‘oc?cury/Nodal officer SEAC for comments and suggestions.




1

-2 -R [ rd-TOR as per M. -2022
It was deliberated that Standard-TOR Issued by MoEF&CC can be Issued by MS-SEAC
adding some additional conditions a

Pproved by SEIAA/SEAC, on the basis of experience
Bained in past 1 1o 2 years.

(Shri Sanjeev Kumar Singh) (Shri Ashish Tiwari)
Member Secretary, SEIAA

Member Secretary, SEAC-182
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Process Flow Chart

_ | Uploading of
Constitution of Preparation of Draft DSR for 30
SDC Draft DSR by SDC _ Days for public
, consultation
|
v - S
" Finalization of _ SEAC may |
Draft DSR after DM forward draft forward it to
public comments DSR to SEAC for —>| DGM, U.P. for
by SDC and approval W comments/
| suggestion

| forward to DM

Page 10 of 11
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Uttar Pradesh

“State Level Environment Impact Assessment Authoritva t

Directorate of Environment, U.P.
Vineet Khand- 1. Gomti Nagar. Lucknow - 226 010
Phone - 91-522-2300 541, Fax :91-522-2300 543

£ -mail - doeuplko@yahoo com
ynmidht i PatE ASSesiment

DT LNE Jial LA A
Authority, UP (SEIAA) held on 02-05- 4

State Level Environment Impact Assessment Authority, UP
24 the Directorate of Environment The following were

The meeting of 811"
(SEIAA) was held on-line on 02.05.20
present in the meeting:-

Chairman, SEIAA, U.P
Member, SEIAA, U.P
Member Secretary, SEIAA, U.P

1. Smt. Mamta Sanjeev Dubey
2. Shri Paras Nath
3. Shri Sanjeev Kumar Singh

Agenda-A- Minutes of 843rd SEAC-1 Meeting Dated 07/03/2024

1. Building Stone or Kha ulder, Ballast (Gi and Red Morrum ed i

791 Kh (Khand No. 04) Village- Paswara, Tehsil - Sadar, District- Mahoba, Smt. Pawan
Kumari, Area: 4.0 ha., 31nlmss(syupmmzuouuzoz;,

The issue was deliberated upon in depth and SEIAA noted that the DSRs were being
updated by Geology and Mining Department Uttar Pradesh before 4/12/2023 on the basis
of extant notifications and guidelines and leases had been auctioned and proposals for EC
had been uploaded on Parivesh portal. These proposals have also been appraised and
recommended for grant of EC by SEAC. As per para 8(ii) of EIA notification2006 -The
regulatory authority shall normally accept the recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned. Hence in light of all
these facts EC is being granted to the title proposal.

SEIAA opined to accept the recommendation of SEAC and grant EC to the said project
along with all the general and specific conditions as suggested by SEAC taking into
consideration discussion held in SEIAA meeting no. 597 dated 05.05.2022 regarding reply
of SEAC-1 and SEAC-2 for compliance/action taken on TOR/Public hearing, adding
following specific conditions:-

1. Validity period of this ECis 5 years from the date of issue as the Lol has been issued for
aperiod of § years or co-terminus with the validity of current mine plan or current lease
period whichever is earlier After this period the EC will become null and void.

2. Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied with

3. Only approved explosives and proper technique should be used for blasting, to avoid
loud sound and cracks In nearby buildings.

4. A certificate from Forest Department shall be obtained that no forest land is involved
in mining or as a route and if forest land is involved the project proponent shall obtain
forest clearance and permission of Central and State Government as per the provisions
of Van Sanrakshan evam Samvardhan Adhiniyam,2023 and submit before the start of
work.

5. Mine reclamation plan should be prepared for using the mine void for productive use
in consultation with local administration and gram-panchayat.

6. The mining lease holders shg]":fmsur’e to comP& with mine reclamation plan as
submitted. < \

Cas

" -
# \

-
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10.

11

13.

14.

15.

16.

17.

18.

19

Minutes of the 811" Meeting of the SEIAA, UP held on 02,05.2024

Three tier green shelter belt of 7. 5m width should be developed on the periphery of
mine lease area and around adjacent village/habitation. Local and native species
should be planted in consultation with Forest/Horticulture Department/Agriculture
University.
If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent authority shall be obtained to use it.
Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or district plantation committee, for planting at least
4,000 plants, either on government land or community land, within a periphery of 5 km
from the boundary of the lease area along with provision for maintenance for 5 years.
Also, the coordinates of area earmarked for plantation should be clearly spelt and
polygon should be attached and submitted within a month. Survival of plants should
not be less than the survival rate notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of EC condition.

The project proponent shall ensure that water bodies do not get polluted due to mining
activity.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by
a competent authority, has to be necessarily accompanied with status of compliance
of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

The project groponent shall install rooftop solar plant in one school in the vicinity of
project area and construct toilets especially in girls’ school as part of CER activity.
Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- IAS-22/01/2022-1A-11I (E-172624) Dated 14-06-2022.

Number of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of environmental
components to assess the capacity to further bear the pollution load for such areas
within a peniod of 1 year and submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any,
be submitted within a period of three months.

Large number of mining projects are ongoing as well as new mining leases are coming
up in the district. A reference be sent to DGM and MS, SPCB for preparing mitigation
plan for controlling air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate
of Mining should ensure that mining be stopped immediately. Adequate measures be

taken for restoring alr quality and mining should commence only when air quality
attains the prescribed standards.

. This EC shall be subject to any arder from any court/tribunal or any guidelines issued

by MOEFCC.

o _% Page2cf15
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Minutes of the 811" Meeting of the SEIAA, UP held on 02.05.2024

2. “Building Stone, Granite or Khanda, Boulder, Ballast (Gitti), Mining Project” at Arazi No.;

Budholiya, Area: 0.809 Ha., 8251/SIA/UP/MIN/444060/2023.

The issue was deliberated upon in depth and SEIAA noted that the DSRs were being
updated by Geology and Mining Department Uttar Pradesh before 4/12/2023 on the basls
of extant notifications and guidelines and leases had been auctioned and proposals for
ToR had been uploaded on Parivesh portal. These proposals have also been appraised and
recommended for grant of ToR by SEAC. As per para 8(ii) of EIA notification2006 -The
regulatory authority shall normally accept the recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned. Hence in light of all
these facts ToR is being granted to the title proposal for conducting EIA studies. SEIAA
added following points to ToR-

1- At the time of EIA the project proponent shall submit drone videography of the lease
area.

2- Since no intimation has been submitted in online application (Part-A point 17)
regarding available monitoring data, hence data will be collected after issuance of ToR.

3- All pages of technical documents/EIA/EMP etc. should be signed by the consultant and
project proponent both.

4- The lease area its address and production per annum should match with that
mentioned in DSR and Lol. In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA. EIA and public
hearing shall be conducted as per the lease area its address and production per annum
mentioned in DSR and Lol.

5- Public hearing shall be conducted as per EIA notification, 2006 (as amended).

6- Detailed Mine Reclamation plan and Plan for using the mine void for productive use
in consultation with local administration and gram-panchayat should be submitted
along with EIA-EMP.

7- SEIAA opined that the project proponent shall submit permission of CGWA or proposal
for alternative source of fresh water.

8- Latest KML file for the area and mining lease area should be provided.

9. Status of leases granted/to be granted in various mining khands along with production
since the formulation of DSR, duly certified by the competent authority should be
submitted.

10- In case project proponent intends to temporarily store mined out material or any
tools, equipment or other material outside mine lease area then NOC from competent
authority for doing so should be submitted and details of such area and associated
Environmental impacts should be included in EIA-EMP report. This should also be
clearly mentioned during public hearing.

11- Road network to be used by the project should be clearly shown on Survey of India
toposheet in 1:50,000 scale. In case road network involves forest road, permission
should be obtained from Forest Department and a copy of the same should be
submitted at the time of appraisal of EIA-EMP report.

12- The project proponent should clearly spell out whether it is a green field or brown
field project. In case it is a brown field project and -

(i) !f the earlier and present lease holder are same then compliance report of
previous EC should be submitted. oo

(i) If the earlier and present lease Qgﬁo‘ A A!jete\m then environmental
footprint of the site and mmgqi\h, asure .Lﬁ ‘be included in EIA-EMP

report. { \
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Minutes of the 811"™ Meeting of the SEIAA, UP held on 02.05.2024

13-In case of expansion / renewal of earlier EC, following information should be
submitted

a. Status of compliance of earlier EC conditions by Integrated Regional Office,

MoEFCC, Gol, Lucknow.
b. Copy of CTE and CTO issued by SPCB.

c. Status of submission of six-monthly compliance report to EC granted earlier
d. Court cases, if any.

14- Observations raised in public hearing, replies submitted by project proponent,
suitable modifications carried out should be mentioned in EIA-EMP report.

15- Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or Horticulture Department, for planting at least 1,000
plants, either on government land or community land, within a periphery of 5 km from
the boundary of the lease area along with provision for maintenance for 5 years. Also,
the coordinates of area earmarked for plantation should be clearly spelt in the
EIA/EMP and polygon should be attached. Survival of plants below Uttar Pradesh
Forest Department’s survival rate will be treated as violation of EC condition.

16- The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

17- Along with the EIA-EMP report, PP / consultant will also submit in tabular form as to
how they have addressed entire ToR while preparing draft EIA-EMP report for PH.
Further, PP / consultant will submit in tabular form as to how they have addressed
issues raised during public hearing and have incorporated the same in final EIA-EMP
report. A presentation to this effect should be made before SEAC at the time of EIA-
EMP presentation.

18- The project proponent shall submit along with EIA the details of School in the vicinity
of project area in which rooftop solar plant, toilets will be constructed specially girl
school under CER activities.

19- Number of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution load
for such areas within a period of 1 year and submit the same to SEIAA, UP for
evaluation.

20- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any,
be submitted within a period of three months.

21- Project Proponent in consultation with UPSPCB will establish required number of
CAAQMS within a period of one year and submit geo-referenced map of these stations
along with data on six-monthly basis

22- These TORs shall be subject to any order from any court/tribunal or any guidelines
1ssued by MOEFCC.

. R.S. Residency Affordable houses at Gata No.- 251 me to 258 me, 237 to 258 & 439, 440,
i - Shekhar _Agarwal.,

SEIAA agreed with the recommengations of SEAC to close/delist the file as the project

proponent did not appear and mrﬁ a,q mlsston of online request on prescribed
online portal. 4w
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§EIM noted the comments of SEAC to close the file and open only after request
received from project proponent through online Portal.

Group Housing Project “Rudra Aadharshila” at Arazi No.- 1061, 1062, 1063, 1064, 1065,

u, P - ab, -
Varanasi, Shri _Saurabh _ Agarwal, _M/s Rudra Bhawan Nirman LLP.,

P/INF 449914/2023.

SEIAA noted that as per para 8(ii) of EIA notification2006 -The regulatory authority
shall normally accept the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In light of discussion held in SEIAA meeting
no. 597 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant
EC to the said project along with all the general and specific conditions as suggested by
SEAC. In addition to the conditions imposed by SEAC, SEIAA added following additional
specific conditions:-

1-  The project proponent shall submit details of CSTP within a month.

2- The project proponent shall submit within the next 3 months the details of salar power
plant and solar electrification details within the project.

3- The project proponent shall ensure to plant broad leaf trees of local and indigenous
species and their maintenance. The CPCB guidelines in this regard shall be followed.

4- The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and awareness
for the same like water harvesting pits and carbon sequestration parks / designed
ecasystems .At least one school in the vicinity of project area should be provided with
rooftop solar plant, toilets in public place or in school of nearby villages and if there is
a girl’s school then girls toilet properly equipped with overhead water tank should be
constructed.

5- The project propanent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management
plan.

6- The project proponent shall submit within the next 3 months the details of segregation
plan of MSW.

7. The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system and washing etc. For
reuse of water for irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper function. Part of the treated sewage, if discharged to sewer
line, shall meet the prescribed standards for the discharge.

g Under any circumstances untreated sewage shall not be discharged to municipal
sewer line.

9. The project proponent will ensure that proper dust control arrangements are made
during construction and proper display board is installed at the site to inform the
public the steps taken to control air pollution as per air act 1981 (as amended) and
the Construction and Demolition Waste Management Rules, CAQM guidelines.

10- A certificate from Forest Department shall be obtained that no forest land is involved
and if forest land is involved the project proponent shall obtain forest clearance and
permission of ir*‘aﬂSt te Government as per the provisions of Van Sanrakshan
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evam Samvardhan Adhiniyam,2023 and submit before the start of work.

11- If the proposed project is situated In notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent authority shall be obtained to use it.

12- Provision for charging of electric vehicles as per the guidelines of Gol /GoUP should be
submitted within the next 3 months.

13- PP should display EC granted to them on their website. 6-monthly compliance report
should be displayed on their website and to be given every six month to residents /
occupants of the building.

14- EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the ane submitted for seeking EC then this EC will stand null and void.

15- The project proponent shall install organic bio converter.

16- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MOEF&CC OM F.no- 1AS-22/01/2022-1A-1Il (E-172624) Dated 14-06-2022.

6. “Sand/Morrum Mining” from Riverbed of Betwa River at Gata No.- 25/26, Village-
ichhaura_Jitkari - la, District- Hami ri Rajkumar Sharma, M/s S.S.
Infratech, Area- 20.740 ha., 8145/SIA/UP/MIN/441154/2023.

SEIAA agreed with the recommendations of SEAC to close/delist the file as the project
proponent did not appear and open only after submission of online request on prescribed
online portal

7. Sand/Morrum Mining Project on Betwa River at Gata No.-1396 G, Khand No.- 05, Village-
hedi_Kh Tehsil- Kalpi, District- Jalaun, Shri_Balwant Si Area 20.243
8571/7632/SIA/UP/MIN/455178/2023.

The issue was deliberated upon in depth and SEIAA noted that the DSRs were being
updated by Geology and Mining Department Uttar Pradesh before 4/12/2023 on the basis
of extant notifications and guidelines and leases had been auctioned and proposals for EC
had been uploaded on Parivesh portal. These proposals have also been appraised and
recommended for grant of EC by SEAC. As per para 8ii) of EIA notification2006 -The
regulatory authority shall normally accept the recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned. Hence in light of all
these facts EC is being granted to the title proposal

SEIAA opined to accept the recommendation of SEAC and grant EC to the said project
along with all the general and specific conditions as suggested by SEAC taking into
consideration discussion held in SEIAA meeting no. 597 dated 05.05.2022 regarding reply
of SEAC-1 and SEAC-2 for compliance/action taken on TOR/Public hearing and 703th SEIAA
meeting regarding replenishment study, adding following specific conditions:-

1. Validity period of this EC is 6 months from the date of issue as the Lol has been issued
for a period of 6 months or co-terminus with the validity of current mine plan or current
lease period whichever is earlier After this period the EC will become null and void

2. District Mining Officer shall ensure that il mineable quantity mentioned in LOI is

amended as per replenishment study report the project proponent shall seek

3. Directio 61(‘4!5!’1 :?\:)lng public hearing and commitment made by the

Page 6 of 15
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4. A certificate from Forest Department shall be obtained that no forest land Is involved

in mining or as a route and if forest land is involved the project proponent shall obtain
forest clearance and permission of Central and State Government as per the provisions

of Van Sanrakshan evam Samvardhan Adhiniyam,2023 and submit before the start of
work.

5. The mining lease holders shall ensure to comply with mine reclamation plan as

submitted

6. If the proposed project is situated in notified area of ground water extraction, where

creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent authority shall be obtained to use it.

7. Project Proponent should submit action plan for carrying out plantation at least

@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or district plantation committee, for planting at least
21,000 plants, either on government land or community land, within a periphery of 5
km from the boundary of the lease area along with provision for maintenance for 5
years. Also, the coordinates of area earmarked for plantation should be clearly spelt
and polygon should be attached and submitted within a month. Survival of plants
should not be less than the survival rate notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of EC condition.

8. The project proponent shall ensure that water bodies do not get polluted due to mining
activity.

9. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

10. Any application for transfer of this EC, during its validity period unless it is cancelled by
a competent authority, has to be necessarily accompanied with status of compliance
of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

11. The project proponent shall install rooftop solar plant in one school in the vicinity of
project area and construct toilets especially in girls’ school as part of CER activity.

12. Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1AS-22/01/2022-1A-1ll (E-172624) Dated 14-06-2022.

13. This EC shall be subject to any order from any court/tribunal or any guidelines issued
by MOEFCC

14. Next year the project proponent shall submit online replenishment study report along
with 06 monthly compliance report.

15. The project proponent shall contribute 10% of CER to Forest Department, UP towards
ex-situ conservation of aquatic species like crocodile, Ghariyal etc.

Til K -K r r ri |
'/ P/INFRA2 2 023.

SEIAA noted that as per para 8(li) of EIA notification2006 -The regulatory authority
shall normally accept_the recommendations of the Expert Appraisal Committee or State
Level Expert alal i concerned. In light of discussion held in SEIAA meeting
no. 597 datég Ined to accept the recommendation of SEAC and grant
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EC to the said project along with all the general and specific conditions as suggested by

SEAC. In addition to the conditions imposed by SEAC, SEIAA added following additional
specific conditions:-

1. The project proponent shall not pollute any river/stream.

2- The project proponent shall submit permission from nagar nigam Kanpur regarding
disposal of sewer.

3. The project proponent shall submit within the next 3 months the details of solar power
plant and solar electrification details within the project.

4- The project proponent shall ensure to plant broad leaf trees of local and indigenous
species and their maintenance. The CPCB guidelines in this regard shall be followed.

5. The project proponent shall submit within the next 3 months the details on

quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and awareness
for the same like water harvesting pits and carbon sequestration parks / designed
ecosystems .At least one school in the vicinity of project area should be provided with
rooftop solar plant, toilets in public place or in school of nearby villages and if there is
a girl's school then girls toilet properly equipped with overhead water tank should be
constructed.

6- The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management
plan.

7- The project proponent shall submit within the next 3 months the details of segregation
plan of MSW,

8- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system and washing etc. For
reuse of water for irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper function. Part of the treated sewage, if discharged to sewer
line, shall meet the prescribed standards for the discharge.

9- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line.

10- The project proponent will ensure that proper dust control arrangements are made
during construction and proper display board is installed at the site to inform the
public the steps taken to control air pollution as per air act 1981 (as amended) and
the Construction and Demolition Waste Management Rules, CAQM guidelines.

11 Acertificate from Forest Department shall be obtained that no forest land is involved
and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhinlyam,2023 and submit before the start of work.

12- If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent authority shall be obtained to use it.

13- Provision for charging of electric vehicles as per the guidelines of Gol /GoUP should be
submitted within the next 3 months.

14- PP should display EC granted to them on their website. 6-monthly compliance report
should be displayed on their website and to be given every six month to
residents/occupants of the building.

15- EC 15 granted with e w EC is valid only for the building plan which has
been submitted N "4 %:\n case approved building plan is different from
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the one submitted for seeking EC then this EC will stand null and void.

16- The project proponent shall install organic bio converter.

17- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MOEF&CC OM F.no- 1AS-22/01/2022-1A-11l (E-172624) Dated 14-06-2022.

. “Commercial Buildi Khasra/Gata No. 122, Village: Toura, Tehsil & District:

Agra. shri_Kamal Kumar Keshwani, M/s Shourat Hotels Private Limited.,
8599/SIA/UP/INFRA2/455554/2023.

SEIAA noted that as per para 8(i1) of EIA notification2006 -The regulatory authority
shall normally accept the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In light of discussion held in SEIAA meeting
no. 597 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant
EC to the said project along with all the general and specific conditions as suggested by
SEAC. In addition to the conditions imposed by SEAC, SEIAA added following additional
specific conditions:-

1- The project proponent shall invest 30% of CER fund helping in clearing of Yamuna River
and details to be submitted in compliance report and uploaded on its website.

2- To reduce carbon foot prints solar power should be used to the maximum degree
possible.

3. Project proponent should ensure that no sewage/ effiuentis discharged in any water
body.

4- The project proponent shall submit within the next 3 months the details of solar power
plant and solar electrification details within the project.

5- The project proponent shall ensure to plant broad leaf trees of local and indigenous
species and their maintenance. The CPC8 guidelines in this regard shall be followed.

6- The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and awareness
for the same like water harvesting pits and carbon sequestration parks / designed
ecosystems .At least one school in the vicinity of project area should be provided with
rooftop solar plant, toilets in public place or in school of nearby villages and if there is
a girl’s school then girls toilet properly equipped with overhead water tank should be
constructed.

7- The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management
plan.

8 The project proponent shall submit within the next 3 months the details of segregation
plan of MSW.

9- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system and washing etc. For
reuse of water for irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper function. The waste water should not be discharged in any
water body. Part of the treated sewage, if discharged to sewer line, shall meet the
prescribed standards for the discharge.

10- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line.

11- The project proponent will ensure that_proper dust control arrangements are made
during construction and prpp(r)hifla oard Is installed at the site to inform the

- _~
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13

14.

15-

16-

17-
18-

10. Group Housing Project “Kaveri Swarnim” at Khasra No.- 195, 196, 197 & 198, Mauza:

Minutes of the 811" Meeting of the SEIAA, UP held on 02,05.2024

public the steps taken to control air pollution as per air act 1981 (as amended) and
the Construction and Demolition Waste Management Rules, CAQM guidelines.
A certificate from Forest Department shall be obtained that no forest land is involved
and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhiniyam,2023 and submit before the start of work.

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent authority shall be obtained to use it.
Provision for charging of electric vehicles as per the guidelines of Gol / GoUP should
be submitted within the next 3 months.

PP should display EC granted to them on their website. 6-monthly compliance report
should be displayed on their website and to be given every six month to residents /
occupants of the building.

EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for secking EC then this EC will stand null and void.

The project proponent shall install organic bio converter.

Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MOEF&CC OM F.no- 1AS-22/01/2022-1A-1Il {E-172624) Dated 14-06-2022.

Kak Sil Tehsil & District: . Shri Vikash Fau s Kaveri Housing LLP.
8579/SIA/UP/IN 455114/2023.

SEIAA noted that as per para 8(ii) of EIA notification2006 -The regulatory authority

shall normally accept the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In light of discussion held in SEIAA meeting
no. 597 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant
EC to the said project along with all the general and specific conditions as suggested by
SEAC. In addition to the conditions imposed by SEAC, SEIAA added following additional
specific conditians:-

1-

The project proponent shall invest 30% of CER fund helping in clearing of Yamuna River
and details to be submitted in compliance report and uploaded on its website,

To reduce carbon foot prints solar power should be used to the maximum degree
possible.

Project proponent should ensure that no sewage/ effluent is discharged in any water
body.

The project proponent shall submit within the next 3 months the details of solar power
plant and solar electrification details within the project.

The project proponent shall ensure to plant broad leaf trees of local and indigenous
species and their maintenance. The CPCB guidelines in this regard shall be followed.
The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and awareness
for the same like water harvesting pits_and carbon sequestration parks / designed

ecosystems At least one schogl hegUigity, oject area should be provided with
rooftop solar plant, toilets in euf hwol of nearby villages and if there is
T g d
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a girl’s school then girls toilet properly equipped with overhead water tank should be
constructed.

The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management
plan.

The project proponent shall submit within the next 3 months the details of segregation

plan of MSW.

The project proponent shall ensure that waste water is properly treated in STP and

treated water should be reused for gardening flushing system and washing etc. For

reuse of water for irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper function. Part of the treated sewage, if discharged to sewer
line, shall meet the prescribed standards for the discharge.

10- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line.

11- The project proponent will ensure that proper dust control arrangements are made
during construction and proper display board is installed at the site to inform the
pubiic the steps taken to control air pollution as per air act 1981 (as amended) and
the Construction and Demolition Waste Management Rules, CAQM guidelines.

12- A certificate from Forest Department shall be obtained that no forest land is involved
and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan
evam Samvardhan Adhiniyam,2023 and submit before the start of work.

13- If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent autharity shall be obtained to use it.

14- Pravision for charging of electric vehicles as per the guidelines of Gol / GoUP should
be submitted within the next 3 months,

15- PP should display EC granted to them on their website. 6-monthly compliance report
should be displayed on their website and to be given every six month to residents /
occupants of the building.

16- EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

17- The project proponent shall install organic bio converter.

18- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MOoEF&CC OM F.no- IAS-22/01/2022-1A-1Il (E-172624) Dated 14-06-2022.

11.E xisting Rolling Mill of PA TMT Bar to Production of 2
MTPA MTPA Billets, Mill at K 417
422 ,Bisrakh R hapr -
r nan 2 P/IND1/44
SEIAA agreed with the recommendation of SEAC to grant EC adding following
conditions:-

1. The project proponent shall install air controlling devices for controlling secondary

emission from induction furnace.

Duecuons/suuesuons/gwon during public hearing and commitment made by the
project proponen r t!'y complied with.
s&ed tside the premises.
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SEIAA agreed with the recommendation of SEA i1 s

C to amend the EC issued vide EC

ldentlhcatvqn no. EC23B038UP113002, dated 25/04/2022. All the other contents
mentioned in EC letter dated 25/04/2022 shall remain the same.

13. Building stone Sand Stone Mining project at Gata No.- 170, SI. No.-02, Village- Sonpur,
Tehsil: _Chunar, District- Mirzapur, Smt. Nalama  Singh, Area 2.02 ha.,
7657/S\A/UP/MIN/416863/2023, :

The issue was deliberated upon in depth and SEIAA noted that the'DSRs were being

updated by Geology and Mining Department Uttar Pradesh before 4/12/2023 on the basis
of extant notifications and guidelines and leases had been auctioned and proposals for
ToR had been uploaded on Parivesh portal. These proposals have also been appraised and
recommended for grant of ToR by SEAC. As per para 8(ii) of EIA notification2006 -The
regulatory authority shall normally accept the recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned. Hence in light of all

these facts ToR is being granted to the title proposal for conducting EIA studies. SEIAA
added following points to ToR-

1-

2

3-

T

9.

10-

11

Since no intimation has been submitted in online application (Part-A paint 17)
regarding available monitoring data, hence data will be collected after issuance of ToR.
All pages of technical documents/EIA/EMP etc. should be signed by the consultant and
project proponent both.

The lease area its address and production per annum should match with that
mentioned in DSR and Lol. In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA. EIA and public
hearing shall be conducted as per the lease area its address and production per annum
mentioned in DSR and Lol.

Public hearing shall be conducted as per EIA notification, 2006 (as amended).
Detailed Mine Reclamation plan and Plan for using the mine void for productive use
in consultation with local administration and gram-panchayat should be submitted
along with EIA-EMP.

SEIAA opined that the project proponent shall submit permission of CGWA or proposal
for alternative source of fresh water.

Latest KML file for the area and mining lease area should be provided.

Status of leases granted/to be granted in various mining khands along with production
since the formulation of DSR, duly certified by the competent authority should be
submitted.

In case project proponent intends to temporarily store mined out material or any
tools, equipment or other material outside mine lease area then NOC from competent
authority for doing so should be submitted and details of such area and associated
Environmental impacts should be included in EIA-EMP report. This should also be
clearly mentioned during public hearing.

Road network to be used by the project should be clearly shown on Survey of India
toposheet in 1:50,000 scale. In case road network involves forest road, permission
should be obtained from Forest Department and a copy of the same should be
submitted at the time of appraisal of EIA-EMP report.

- The project proponent should ¢l L4 ut whether it 1s a green field or brown
field project. In case it is a .
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(1) f the earlier and present lease holder are same then compliance report of
previous EC should be submitted.

(i) f the .“"“" and present lease holder are different then environmental
footprint of the site and mitigation measures should be included in EIA-EMP
report.

12-In case of expansion / renewal of earlier EC, following information should be
submitted

a. Status of compliance of earlier EC conditions by Integrated Regional Office,
MoEFCC, Gol, Lucknow.

b. Copy of CTE and CTO issued by SPCB.

c. Status of submission of six-monthly compliance report to EC granted earlier

d. Court cases, if any.

13- Observations raised in public hearing, replies submitted by project proponent,
suitable modifications carried out should be mentioned in EIA-EMP report.

14- Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or Horticulture Department, for planting at least 3,000
plants, either on government land or community land, within 2 periphery of 5 km from
the boundary of the lease area along with provision for maintenance for 5 years. Also,
the coordinates of area earmarked for plantation should be clearly spelt in the
EIA/JEMP and polygon should be attached. Survival of plants below Uttar Pradesh
Forest Department’s survival rate will be treated as violation of EC condition.

15- The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

16- Along with the EIA-EMP report, PP / consultant will also submit in tabular form as to
how they have addressed entire ToR while preparing draft EIA-EMP report for PH.
further, PP / consultant will submit in tabular form as to how they have addressed
issues raised during public hearing and have incorporated the same in final EIA-EMP
report. A presentation to this effect should be made before SEAC at the time of EIA-
EMP presentation.

17- The project proponent shall submit along with EIA the details of School in the vicinity
of project area in which rooftop solar plant, toilets will be constructed specially girl
school under CER activities.

18- Number of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution load
for such areas within a period of 1 year and submit the same to SEIAA, UP for
evaluation.

19- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any,
be submitted within a period of three months.

20- Project Proponent in consultation with UPSPCB will establish required number of
CAAQMS within a period of one year and submit geo-referenced map of these stations
along with data on six-monthly basts.

21- These TORs shall be subm%ﬂk‘orzrhom any court/tribunal or any guidelines
issued by MOEFCC. Y 4';
\
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Minutes of the 811™ Meeting of the SEIAA, UP held on 02.05.2024
Agenda-B
1. District Survey Report in Jalaun.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Jalaun along with following conditions:-
- P

Mining Department, UP is advised to develop a mechanism for estimation of mineral
on yearly basis, for each district and each minable river, post monsoon. This exercise
should be done by engaging any Govt. authorized technical institute/agency to
conduct the survey regularly.

It is mentioned that replenishment study was conducted separately by CMPDI. The
study and its finding should be uploaded on District website.

The mining depth has been considered 3mt uniformly. Mining depth for individual
leases should be clearly mentioned and submitted.

A digitized map of District, reflecting all the leases should be submitted within a
month.

Quantity of mineral available as per Replenishment study should be uploaded
annually.

Details of activities undertaken for which District Mineral Foundation Fund was
utilized should be submitted within 6 months.

The status of reclamation of abandoned mines should be submitted within a month.

Nodal Officer
SEIAA, UP

MoM prepared by Secretariat in consultation with
Chairman & Members on the basn of decivon
taken by SCIAA during the meeting.

(Smt. Mamta Sanjeev Dubey) | Sanjm}ébmar Singh)

(Paras Nath)
Chairman Member-Secretary Member
SEIAA SEIAA SEIAA
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 04/04/2024

' The Joinl.Moe(ing of State Expert Appraisal Committee (SEAC — 1 & 2) was held in
Directorate of Environment, U.P. on 04/04/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman. SEAC-1
2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2
3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Dr. Ajai Mishra, Member, SEAC-1
5. Shri Umesh Chand Sharma, Member, SEAC-1
6. Dr. Ratan Kar, Member, SEAC-1
7. Dr. Brij Bihari Awasthi, Member. SEAC-1
8. Dr. Amrit Lal Haldar, Member, SEAC-2
9. Dr. Dineshwar Prasad Singh, Member, SEAC-2
10. Shri Tanzar Ullah Khan, Member, SEAC-2
11. Prof. Jaswant Singh, Member, SEAC-2
12. Dr. Shiv Om Singh, Member, SEAC-2
13. Shri Amit Kaushik, Joint Director, DGM
14. Shri Naveen Kumar Das, Joint Director, DGM
15. Shri S.N. Patel, Geologist, DGM
16. Shri Rajesh Kumar, Mines Officer, DGM
17. Shri G.K. Dutta, Mining Officer, Jalaun
18. Shri Devendra Singh, Nodal Officer, SEAC-2
19. Shri Abhishek Tripathi, Nodal Officer, SEAC-1

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department in
the meeting which was conducted via dual-mode (virtually/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda: - Evaluation/Appraisal of District S DSR) of District Jalaun.
Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was send to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018. Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MOEF&CC, Gol letter dated 04/12/2023.

The District Magistrate Jalaun submitted the draft DSR vide his letter no- 745/khanij-MMC-
30, dated 18-01-2024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR was
forwarded to the Director — Geology & Mining by secretariat for comments and suggestions. The

Director, Geology & Mining has provided his comments and suggestions vide letter no. 3452/DSR,
dated 14/03/2024 and mentioned as follows:
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Sustainaﬁle Sand Mining Management Guideline-2016, wiawv a4 vd Sierarg
aRRad w_m‘aﬁ aftrga RAiE 15-01-2016 va@ fais 25-4-2018 Enforcement
and Monitoring Guidelines for Sand Mining -2020 v SEIAA/SEAC gRT i
SOP & wu wvn wa....”

. The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 in dated 02/04/2024.
During the meeting a presentation was given by mining officer Shri G.K. Dutta, along with other
senior officers of DGM. The committee took note that the presentation was not comprehensive and
requires modifications. The mining officer mentioned that they would provide a para-wise response to
the Standard Operating Procedure (S.0.P.) formulated by the Joint Committee of SEAC/SEIAA. It
was decided that the matter will be discussed in the next Joint Meeting of State Expert Appraisal
Committee (SEAC-1 & 2) to be held on on April 4th, 2024.

Ev ion/A isal in Joint M EAC-1 & SEAC-2
Joint meeting of SEAC-1 & SEAC-2 was again convencd on 04/04/2024  for
evaluation/appraisal of DSR of District-Jalaun. Based on the documents submitted, a presentation on

Revised DSR Jalaun for River Bed Sand/Morrum Mining-2024 was made by Shri G.K. Dutta, District
Mining Officer- Jalaun along with Senior Officials of D.GM. -UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of documents
and presentation the following facts have emerged:-

1. The initial District Survey Report of District-Jalaun having 68 areas was prepared in Year—
2017 in line with the MoEF Notification dated 15-Jan-2016.

2. Thereafter the updated DSR of District-Jalaun was prepared by Sub-Divisional Committee of
District-Jalaun in Year-2024 and 13 ncw areas has been proposed.

3. Accordingly, the revised DSR Jalaun now has total 81 Arcas (i.e. 68 existing areas and 13
new areas). Lease wise area, gata/khand no., proposed minable quantity, geo-coordinates are
proposed in Annexure-1 to Annexure-7 of proposed DSR.

4. This DSR was uploaded in public domain for 30 days and no comments/objections were
received in this period.

5. The Updated DSR of District-Jalaun has been also examined by the Director, Directorate of
Geology & Mining, U.P.

6. Lease wise NOC from Forest and Irrigation Department has been obtained for existing and
proposed leases.

SEAC Deliberation:

1. SEAC asked about the address of issue in DSR related to existence of crocodile in river
bed of Jalaun?

e District Mining Officer, Jalaun informed that the Hon’ble Supreme Court has stayed

the Hon'ble NGT, New Delhi order dated 27/04/2023 passed in Appeal no. 07/2022

Ghanai Vs. SEIAA, U.P. & Ors. However lease wise NOC from Forest and [irigation

Department has been obtained for existing and proposed leases. Moreover, at the time

of baseline monitoring for prior 0 A learance for each individual lease this
SN\
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aspect will be properly looked by : "
proponent. y y concerned accredited consultant hired by project

2 s“‘A.C als;::i about the status of tilization of DMF Funds?
strict Mining Officer Jalaun informed that funds amounting to Rs. 24 Crores have
been allotted and phase wise ilzed since 2017 from DMF funds which were used
for environment conservation, creating of social infrastructure facilities, improvement
of educational institutions and other community works nearby mining areas.
3. SEAC asked about the measures taken to control illegal mining impacting environment?
®  District Mining Officer Jalaun and Senior officials of DGM informed that under the
Integrated Mines Surveillance System, all the operative mine areas are geo
fenced, CCTV cameras at the mines are installed, Weigh Bridges are fitted with
CCTV cameras which are integrated with centralized Command Control Centre at
D.G.M. Head Quarter with the help of which the activities are monitored on 24x7
basis. Artificial Intelligence software based Check gates with CCTV are installed in
various locations to control illegal mining activity including overloading, for the
control of illegal mining and illegal transportation, Task Force has been constituted at
D.G.M. Head Quarter Level, there is provision for execution of mining lease deed
only after physical demarcation. Compensations are imposed on observed faults as
per provisions of UPMMCR-2021.
4. SEAC asked about the status of compliance of Environmental Clearance conditions
imposed on lease holders?

e District Mining Officer Jalaun informed that EC compliances are submitted to various
authorities as per the terms and conditions of EC. DSR is a district planning
document for five years and prepared as per MOEF Notifications / Guidelines
covering all the chapters.

5. SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?

e District Mining Officer Jalaun informed that prior to auctioning/recommending a
lease, a joint survey of Officials of Revenue Department, Mining Department,
Survayour and Lekhpal is done to verify the status of mineral deposits. Lease wise
recommendation reports are made as compliances.

6. SEAC asked about the status of lease wise latest maps using LIDAR technology?

e District Mining Officer Jalaun informed that currently cadastral maps are used in the

joint survey and in drone based technology shall be used, as part of future planning,

&1‘ 7. SEAC asked that how is sustainable mining ensured in district?

A e District Mining Officer Jalaun informed that leases are auctioned on the basis of

B demand and supply arising from the markets and rest of the mineral in balance leases
is conserved for further demands.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Jalaun along with following conditions:

I. The period of validity of Revised DSR Jalaun-2024 shall be 05 years from the date of its

approval.
2. If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on

the basis of existing DSR.
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wise coordinates of existing and
- The District Administration s

proposed areas.
hall utilize the District Mineral Foundation Funds as per
322016 dated 15/05/2017 issued by Department of Geology
P. or any modification in it by competent authority.

hall periodically conduct audits of operative mine leases using

and Mining, Government of U
5. The District Administration s

drone based survey and take corrective measures in case of adverse observations and a
quarterly report on this shall be send to SEIAA as compliance.

The meeting ended with a vote of thanks of Chairman.

(Ashish Tiwari) (Dr. Ajai Mishra) (Dr. Brij Bihari Awasthi)
Member Secretary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(Dr. Ratan Kar) (Umesh Chandra Sharma) (Dr. Dineshwar Prasad Singh)
Member, SEAC-1 Member, SEAC-1 Member, SEAC-2
(Dr. Amrit Lal Haldar) (Tanzar Ullah Khan) Prof. Jaswant Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Dr. Shiv Om Singh) (Rajive Kumar) (Dr. Harikesh Bahadur Singh)
Member, SEAC-2 Chairman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2
MoM prepared by Sccretariat in consultation with
Chairman & Members on the basis of decisions
taken by juint committee during the meeting.
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(1)- The weigh bridge device should use the MQTT protocol to transmit data.
(2)- The weigh bridge device should transmit data over the internet to |OT infrastructure

in cloud.
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